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l..P.Jlh·ttl Aclministrttti~ Trihnnal 
Principa.l Hench 

OA 2A29/2003 

New Delhi I his thP. <)rh day of November, 2004 

Hon 'blf~ Shri V. K. MEt,iotra. Vice Chairman (A) 
Honl>le Sh.ri Shanker Haju, Member(. q 

A.K. Taneja 
Permanent Way Inspef:tor Or.ll 
Central Railway, Agra Canlt. (U.P.) 

(By Advocate:Ms. Meenu Mainee proxv for 
Shri B.S. Ma.iuee) 

Union of hlflifl : Through 

l. The Gencr al Manager 
Central Railway, C.S.T. 
Mumba.i. 

-.Versus-

2. The Divisional RailwAy Manager 
Central Railway 
•. lbansi. 

.3. The Gerteral MEtnager 
North Centrall:{ailway 
Allahabad (U.P.) 

4. The Divisional Railway Mtmager 
North Ceutr al l{ailway 
Agra (U.P.) 

-Applicant 

. Respondents 
(By Advncate: Slu-i ~.L. Dhawau) 

Applicant is :;tggrieved hy non-consideration of his case for 

promotion on tl1e post of P.W.I Grade-1 in the scale Rs.6500-10500 in 

order of seniority despite repeated representations. Applicant is stated 

to have been promotoo EIS PW.T grade II scale Rs.550-750/ Rs. 5500-9000 

in 1995. Acr:orcling to the applicant. lie was medically unfit for sometime 

for promotion. However, vide Annexure A-2 dated 21.8.98, though he 

was declared medkRll\' fit for promotion. respondents did not consider 

his c:ase in selections held iu the vears 1999. 2000, 2001 and 2002. 

on. appli(.fUJt lutd ttppt·I.Hlched this Trihunal through OA-
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2208/2002 which was disposed of vide ot·der dated 3.9.2002 with a 

direction to t11e restlondents that applica.ues appeal he dlsposed ofwithin 

a period of six months. Vide Annexure A-1 dated 31.3.2003, 

respondents have disposed of his appt>..al stating that his case would be 

considered for selec:tion to the post of Sectional Engineer (SE) (P. Way) 

Gr.6500-10500 (RSRP) and on his qualifYing in the selection, he would 

be assigned seuioritv on proforma hasis over his immedlate junior in 

grade Rs.5500-9000 {RSRP) who had already qualified in the selection 

~1L 
and ~orking as SE (P.way) Gr.Rs. 6500-10500 (RSRP). It was also 

lh 
~·J-"-:.(~-·.i...., "bY these itupugnerl orders (Annexure A-1) that the date for 

selection shall be communicated in due course. 

2. Learned counsel of applicant stated that respondents have not 

communicated the date for selec:tion in terms of Alu1exure A-1 dated 

31.3.2003 till now. Learned (;ounsel further pointed out that several 

juniors of the app1icRnt hRve been promoted to the post of SE (P-Way) 

gradeRs. 6500-10500. 

3. On the other hand. learned counsel of respondents stated that the 

Railway Board vide orders dated 9.10.2003 (Al.U1exure R-2) issued 

detailed instructions for restructuring of certain Group 'C' & 'D' cadres. 

As such. cR.dres in Agra Division were dosed on 31. 10.2003. Applicant 

had been working in AgrR Division. The seniority list as on 1.11.2003 of 

various cadres including the cadre of PW. I Grade- 11 is being finalized. 

Even the vacancy position in VArious cacb·es including cadre of PW.I 

Grade-1 to which the applicant is seeking promotion is being worked out 

as per the revised Satl<;tio:n~d st.rengtl1 after implementation of cadre 

restructuring orders. Agra Division came into existence on 1.4.2003. 

Learned counsel of respondP..nts statP.d that applicant's case will be 

considered in terms of Tribunal's orciP.rs dated 3. 9.2002 and on selection, 

applicant would be assigned seniority on prof01·ma basis over his 

immediate juniors who qualified in f he selection and are working as PW-

\b I in pay scale of Rs.6500-10500. 
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4. We have considered the rcspe<:tive contentions of the parties. 

5. Ftu!ll the 1:~tts and dtt;t11ll~t&H..:es of the case, it is found that 

applicant has been a victim uf dr<·nHJslanc:es. Consideration of his case 

for promotion was initially delayed on account of his illness. However, 

after he was certified as fit for (:onsidendion for promotion to the post of 

Sectional Enginet.'!t (P· Wav) Gt·ade Rs.6500 10500, his case was not 

considered in the vears 1999.2000.200 l and 2002. J. 'hereafter the 
/ 

matter got further complicated wh~n restructuring of certain Group 

C&D carlres was directed vidn Annexure R 2 dated 9.10.2003. To the 

suggestion that. applicant's c:asc shonJd be considered in the next 

selection to be held hy respondents on finalisation of seniority list for the 

cadre of PW-l Grade T1 in Agra Divi~ion. laarned counsel for respondents 

fairl~· consented tlutt applicant wnnld be considered for selection on 

finalisation of the senioritv list for the cadre of PW-1 Grade-II in Agra 

Division when the next se]edion is held for the post of SE(P.Way) grade 

6500- 10500 and tltat ou his qualifying in the selection, he would be 

assiRUed the senioritv on proformtt bttsis over his immediate junior in 

Grade Rs.6500-10500 (RSRP) who lutd qualified in the selection earlier 
' 

,..\. 

and .. · working as SE(P.Way} Gn•de Rs-6500-10500 (RSRP). Ordered 

accordingly. 

6. OA stands ilisposerl of. 

~- e"~"-1 
(Sh~;1~iu) 

Member (.J) 

cc. 

(V.K. Majotra) 
Vice Chairman (A) 

CJ.If·OV 




